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C. P.No., 64/2002 (O A.No 23/97)
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Ha:(:;Lk Chan'd“\fema son of Sh,Lal Chand Verma Betd.&

(By| Advocate: Mr.S.L. Songera)

Terunal in 0 A. 23/97 on dabed 25,1,2001,

pb:

'Stéi;ion ‘Supdts R/o. House No.44/609 Behind Malimai
Mandir For Sagar Road, Ajnie_r.;.

Applicant

Versus . . .

Shri— K.K. Agrw'al General Manager, ‘
: Nestern Rallway, Churcngate Bombay.

Da’te' 13511, ?O@Z

;ahrl Kuldeeo Chauurvedl, _D R.M,.
“Lam Dlv:LS:Lon, W R, Ratlamy

« - Respondents

/‘atej' ‘Mr.Manish Bhan_dari) :

O RD E R (Oral)

Hon'ble Mr;v G.C.Sriv:asil:‘avva,, Methbe_r IA‘) g
-This,Gontezhpt Petition has been file‘.d by the

' apprh cant for non—compllance of the ordex oassad by thls

The&relevant

\/

£ ion- of the order passed in OA is reoroduced below- )

"We, therefore, allow.the O,A in bart and direc-b_
the respondents to grant pension to the “applicant

- by :anludlng the- per:l.od of 13 years 4 months 24
days as quali fying service and issue the revised

pension order, - The - appllcant shall also ent:.tled
to difference of. pens:Lon and-other retiral
b,enef:gts in view of .the revision of his pensiony
The whole .exer_cisé must be completed within a

‘period'of 4 months from the date of receipt of

a copy of this order., The applicant shall not

be entitled to any other relief sought for,"

Br. Bhandari has stated that the order of the



‘,Tribunai has been bompiiéd with and an.office order

héé been issued un&er intimation-to-the abplicanf vide.
letter dated 241032002 - As per_, thi-s order the period
‘ern_2356€80 to 21.73933i;e$, 13 years 4-mpnfhs 24.déys
thave.béen tréatgd'as_qualifying for éenéibn purpoée; N
Wry Bhandari also sﬁbmits thgfjba§edon this ordér'acﬁién
has beén taken fb?revise the pénsion and other'retiral
éeneflts. He. submlts that the rev1sed PPO is under- 1ssue.
_‘and the same W1ll be 1ssued to the appllcant within a

period of one week frmn today.

Under the circumstances, the-ordér of the
has been cmnollnd muth and the Contempt Petltlon
tnﬁﬁve. Accordlnglv the’ conuempt petition is

S N;;kce dlscharged
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